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118, pE R IoN w0, .. OF 1995 (IN NO. )
PWMPV\-\O‘A 7 APPLICANT (S)
. ) | VS . ‘s |
."/\Q«}... KESPONDENT (S) |
IR For the ,pwlicant(s). -  .ee M. P 'V\J&@M
. o w, PO Ca«jm‘z/
c w, Y |
For the Resmr?d‘e_r}t(%) e ME . ,@(),__»RS‘Q\_&WV\'))&M C(’&K/( s
....................;...y.;;:;;:......L{{:.u..............................
. OFFICE NOTE ) DATE | . ....... 70 OHDER
E O O F R ERREEL LTI
. auntication 18 ﬁ 19.1.96 Unlisted application mov§d by
““1ahd withio time - learned counsel Mr'P.D.Gogoi on-behal{ .
. F.of Rs. 50/- 7 | of applicant Shri J.B.Marbaniang, Qﬁfi'ce
;cpos;t:d vide 2’) . ' - Superintendent(C),North Eastern Circle
{PO/BD NO...?I!‘Q’GQ _ Office, survey of India, Shillong. In
b“f,’;' L?n = this application -the ‘applicant has
;;f; f?ﬂfL))féJ"{:":‘ : 1mpgghéa the following orders namely,
N - (1) No.A-9339/13-A.I/C dated B.12.95
R (Annexure-A), (2) No.a 9479/13a-1/C
E ~ dated 8.12.95 (Annexure~C) and (3) No-A-
‘ o | 9135/13=A-I/C dated 26/28.12.95(Annexure-
C ? F). The applicant has been directed by |
2 - the respondents to vacate the quarter
| No.C-10 in Survey of India Estate,
! shillong alloted to him within 7.2.96
N )'1 and to pay.licence fee @ Rs. 568/-peri
. TR ‘f _month with effect from 4.2.93. Thei4
o applicant has based this applicatiéh on
‘ T e , o two grounds, namely (1) that there is
fi}j@5—4 4%‘Zﬁ;;¢11;‘ : no subleting of the quarter as according
. C/57(V b /Lﬁ%_ -  £ to Khasi customary law a married daughj j
&Q?p¢;rf/~}&/. - ! ter¢ can reside with her parents along-
on ALJQ/O - y r with;her husband and. (2) that under ‘w
/W N 9@?5 7 . the Egcplanation to sub-rule (1) of S.R.
Va)*fé%f(bl. sy 9«‘? % . 317-A?-2 cf the allotment of Goveizme?fi
Lh e ee'enesvessonessaasdesassiasdoscsgppoccaroscsrascsrescononcacoce foocte

(contd.to Page No, 2)

227



@

- Page No.,

i SIS o, ot lg oz
L OFFTCE NOTE e . ......o......(.);{;);ﬂ;...................‘...
: AL ALY oa.ioooooo_oo.000.‘).'.0-0'00'..'0Ooo\ooooooooooooooooooaoo. ts000s et
1 19.1.96 | Residence in the Survey of India Estate
y | "I+ Rules, 1987 éharing of residence with
' \\\ ' close Telative does not amount to sub-
| y leting. ., i
_\ ’ 5 None is’present for the respondénts.
Perused .'the application. Issue notice
> ‘to the respondents to show cause as to °
‘\ why_ the application should not be admi- ®
' tted and the relief sought for granted.
List on 2.2.1996 for consideration of
\  admission.
Heard learned counsel cf the appli=~-
cant on-the .mter:.m rellef prayer. Issue
g’j notice on the respondents to show cause
\\’V{ = as to why the operation cf the impugned
f'g* e FIPREC 3 orders at Annexures A, -(; and F respec-
' _ S tively -aforesaid should not be stayed.
- M‘*‘- /~\‘S?"‘““b Returnable on 2.2.96. Pending disposal
= ’“P‘(’L“Q"J &,p\m‘m’\ of the show on intera.m px ayer ‘the opera-- |
\(\% Uy 2 ~¢y & Mf?ﬂ: ' tion of the aforesaid orders are stayed.
List on 2.2. 96 for considerat:a.on of -
)}{ﬁ : . show cause and inter:.im order.
2L5./:2¢ by —
— Y ]o,.{'ﬂf;
G A /1/ 2960, Membex
663 pg
{gf /@ 2.2.96 Learned counsel Mr P.D.Gogoi with Mr
\9/”/ 76 ' P.K.'l?ama for the applicant and learned
| Addl «C.G.S.C Mr G.Sarma for the respondents
ﬁ\JK ﬁé/l #t’ﬁ\’&&» | Mr Gogoi, learned counsel for the
/‘/QM/)_ WMON . / applicant, submits that the applicant
ZL&D O o e ‘ desires to withdraw thls application.
{A« ; éé ! m‘ZZZé .U b Permission granted.
A - Application is disposed of on with-
-W@ g/ / 4 2. ?)é‘ drawal. Stay. order vacated: No' order as to
,&9’ LMM&/?@N %z‘ﬂr» S 'Gosts.
ég_@,& ély/\/t‘ ”’Vf éQ/ )
7 é} q&i‘dl C. ? B ) Mgmk;é{:z.?..‘?g
'/f \S’Y"‘) Pg ' T
T Mk ekl & € ernid e frt RN
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" particulars . Page No,
AppliCation AR Dy /.S

VAnnexure - A ' o
Copy of Memo No,. A 9339/13A/I/C at. #. -
" 6412,95 .

Annexure =B e 19
Copy of the Petition dt 8,12, 95

to the Director, survey of India

North Eastern Circle, Shvllom4 .-

'Annexure =C e ee—— - D
Copy of Memo No, A- 9479/13-A-I/C
dated 8 12,95

annexure = D ' | - om sl
Copy of Revision petitlon (appeal)
dated 18,12, 95

Annexure - E ' - B S
Copy of Affidav1t dt 14 12 95

Annexure - F | - o~ (7
Copy of Memo No A¢9135/13—A-I/C dt
26/28/12 95 .
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. DATE OF FILLING ;=

'APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE ’\C%

TRIBUNAL , 1985 ,

For use in Tribunal's Iffice. ' -

' DATE OF RECEIPT t~

ST §§§

" BY POST . L ' o Co

REGISTRATI")N NO
SIGNA’_I‘URE

REGISTRAR,

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL;Qgﬁagzﬁiﬁl

BENCH .'GUWAHATI

BE&WEEN

8ri J.B.Mafbaniang con "Applicant
_ ~AND-

Directotr , N.E.cirélé,

 5urvey‘qf'india , Shillong.

Representing_Union of India, .. Respondent,

1¢ Partlculars of the applicant
(i) Name of the Applicant s - Shri John Bosco Marbaniang
(11) Name of Father ~ : Late S.Dlengdoh
(111) De51gnation and offlce°- Office Superlntendent (C)
" to which employed North Fastern Circle
| ”‘h_Offlce, survey of India
':?ost Box No 89, Shillong

' Meghalaya, Pin- 793001

L\@kw\\lm}iw‘a | | contd .. .2*_ - :-, \
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. {iv) Office Address .. 3= 0ffice superintendent (C)

North Eastern circle Office
survey of India . Post Box No 89

Meghalaya , shillong

Pin- 793001
(v) address for se;vice ¢~ Office superintendent (c)
of all notices. Nortg Eastern Circle Office
survey of India ,

Post Box No 89 , shillong

survey of India- .

Meghalaya, Pin~ 793001 §t>
| 2. Particﬁlars of the Respon=:- : g
dent . § |
(i) Name and designation. s~ Shri P.Kqupta ’ S
' of the Respondent. Brigadie;, Director, i%
North Eastern circle , '
' )
\

Post Box No 89, shillong é%
'Meghalaya, Pin- 793001

(ii) office address of := Shri P.K,Gupta)Brigadier.
" the respondent Director, North Eastern
circle, survey of India.
Post Box No 89, Shillong

Meghalaya, Pin=- 793001

(iii) Address for service : Shri P.K,Gupta,Briqadier.

of all notices Director, North Eastern

circle, Survéy«of India;
Post Box No0,.89,Shillong

contd .. 3
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3., Particulars of order against which
application is made.

The application is made against the following

Orders,

(1) a=9339/13-a-I/C dated 6.12,95 Passed by shri P.K. {

S

Gupta, Brigadier, Director , NQURIEX

North Eastern Circle and Estate Officer, survey of
India , Shillong alleging that. the applicant has un-
authorisedly sub?—let the Govt,., residence No,#C of
the survey of India Estate, shillong and enhancing

the licence fee of the Government accommodation to

fourtimes the standard licence fee W.E.F. 4,2,1993,

(ii) A~ 9479/13 -a-i/c dated 8,12,1995, passed by
shri P.K.Gupta ,Brigadier, Directo;)North Eastern

circle and Estate Officer, survey of India , Shillong
directing the applicant to hanqbver the vacant
premises within two months from the date of issue of

the order i.e by 7th February ,1996.

3, A, 9135/13-a-I/Cc dated 26/28-12-1995, passed by

shri P.K.Gupta, Brigadier, Director, North Eastern

circlexyrejecting the review petition (appeal ) of

the apﬁlicant and cancelling the allotment of Govt.
residence No. C-10 in survey of India Estate, Shillong
and directing the applicant to hangver the vacant
prgmises within two months froﬁ_the date of his office
lettef NO.A.9479/13-A-I/C dt 8.12,1995 and directing
recovery of enhanced licence fee as per orders issued
in his office NoO.,A=9339/13-a-I/C dt 06.,12.95

contd .. 4
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4, Juristiction oft¥kmr-Tribunal .

The applicant declares , that the subject
matter of the order against which he wants redressal

is within the jurisdication of the Tribunal.

.The applicant further declares that the appli-

Eé
5. Limitation . . . g

- cation is within the limitation prescribed in section

21 of the administration Tribunal Act, 198%,

6. ~Facts of the case :- (i) That the humble

applicant is the Office Superintendent (C) in the
Office of the Survey of India, North Eastern Circle,
Shillong, Meghalaya. He was allotted Government
Residence No.CHqin the survey of India Estate,
Shillong and 6ccupied the said Government resident on
4,2,1993 and subsequently changed to Govt. Residence
No.-C=10 in the. said survey of India Estate, Shillong
Meghalaya and since then the applicant has been in

ocrupation of the allotted Govt. Residence unin#errupted .,

(ii) That the Director North Eastern Circle of the

Survey of India by Memo bearing No, A-9339/13-A~I/C

dated 6 th December,1995 alleged that applicant has
unauthorisedlY.sub-let,the Govt. residence No C=10 and @ﬂANL
the applicant an opportunity of being heard in person

by 8.12.1995}but as a penalty énhanced the licence fee

of the Govt. 'accommodation to four times the standard

licence fee w.,e.f 4.,2.93.

A copy of the said Memo is enclosed as Annexure -3,

contd .. 5
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(iidi) That the applicant,being highly aggrieved L
by the allegation of subletting ghade by the Director
N.E;Circle and enhancement of the licence fee to
four times standard licence fee’has submitted a

petition to the Director, N.E.Circle in the form of ani

. 9 .
appeal  to treat the applicants married daughter and

~according to Khasi customary law9married, daughter &;g‘

her husband as family members of the applican%,as é
3

also lives with her parents as family members and the
parents have full responsibility to maintain them as
other members of family inkase the husband is un-
employed,»and therefore to exempt him from payment

of enhanced licence fee for the allotted Govt. accommo-

dation .

A copy of the said petition is enclosed

as Annexure = B

4, = That the applicant was given a personal hearing
by the Director N.,E., Circle on 8.12,1995 at 1600 Hours
and during the personal hearing the applicént explaiw
ned the circumstances and reasons of staying of the
applicant;s‘married daughter and her husband with the
applicant im the said allotted Govt. residence but

inspite of that the Director by his Memo No. A-

9479/13-ap-I/C dated 8,12,1995 ordered the applicant

to hand over the vacant premises within two months

from the date of issue of the said order i.e by 7th

February ,1996.

A copy of the said memo is enclosed as Annexure-C
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5. That the applicant submltted a representation

dated 18.12.95 in the form of an apneal to the Director :
N.E. Circle against the cancellation of the Govt.
accommodation with reference to the Memo No +A=9339/13~ (§§
a-I/C dated 6,12,95 and No A-9479/13-A I/c dated

8.12.1995 of the Director , N.E. circle enclosing a <§§

copy of the affldav1t sworn bv the zpplicant before &

the Chief Judicial Magistrate » Shillong.

A copy of the said representation dated 18,12,95

is enclosed as Annexure = D.

A copy of the said affidavit is enclosed as

Annexure - E

6. | That the Director, N,E,_Circle by his Memo Noe.
A-9135/13-A=I/C dated 26/28-12-95 informed the applicant
that the applicgqg}s married daughter qannot'be treated as
dependent and %2ggéé-allegéd that the applicant has not

been staying in the allotted Govt. accommodation besides

'other things and directed the applicant to hand over the

vacant premises within two months from 8,12,1995 and

confirmed the enhanced licence fee as penalty.

A copy of the said Memo is enclosed as

aAannexure - F,

7. Reliefs Sought

In view of the facts mentioned in para 6 above ,

the applicant prays for the following reliefs s=

contd .; 7
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. of Indla‘>shlllong alleglng that the applicant

.has sub-let the Govt, residence allotted to the

1, setting aside and quashing orders communica-~
ted vide Memo NO.A—°339/13-A-I/C dated 6.12.95

(Annexure =-a) of the Director N.E.Circle , surVey

applicant and enn@nc1ng the licence fee of
bs 142, 00 per month to 4 times that rate to & 568/—

per month as a penal measure,

2. Setting aide and quashing orders communicated

vide Memo No A=9479/13-p-1/C dated -8.12.,1995

(Annexure ~c) of the Director , N.E. Circle , Shlllong

dlrectlng the appllCant to hand over the vacant

'premlses“with;n two months from the date of issue

. of this order, i.e by 7th February,1996'.

3. Setting‘aeide and quashing orders communicated |
vide Memo No. A-9135/13-a-I/C dated 26/28-12-1995

(Annexure -F) of the Director, N.E. Circle rejefting

the applicant.to handbver the vacant premises within
two months from the date of issue of his office

letter NO.A-9479/13-A-I/C dt 8,12.95 (Annexure -C)

4, ' An interimfl ‘order directing the Director ,
N.E. Circle, survey of India » Shillong to allow (4

applicant to continue to occupy the Govt. residence

*No. c=10. allotted to him and to pay any the stadara

fee pending final decision of the Hon'ble ~Tribunal’

on the appllcatlon filed by the aDpllcant the reliefs

are sought on the following groundf—eﬁ.:. ‘e

@k

!

,the:applicant‘s representation'(appeal ) ‘and directing.
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(1) The avplicant has been residing at the

allotted Government accommodation, first in residence

Aoah s

Nocl4 and thereafter #n residence NQ€l0 uninterrup-
tedly and the‘applicant‘s married daughter and her
unemployed husband lived with thew , apolicant in
the said Govt, residence NOC&O as members of the
appllcant's family and not as a separate 1ndepemdent

\
family and as such the allegation of sub-letting

;Z;ii¢g/ rto

the saild Government accommodation is without merit,

(2) * According to khasi customary &2 the parents

are bound to take care of a married daughter with her
husband , if the husband is'unemployed , and there-
fore, there is nothing wrong in accommodatlng the
abplicanes married daughter with her unemployed
husband in the allotted Government residence of

the applicaﬁt in the survey of India Estate, Shillong
iﬁ accordance with the Khasi Customary law and as
such the allegatlon of sub-letting the said Government
residence to the married daughter and her unemployed

husband is not correct.

v

3. As per e planatlon under sub—rule %ﬁb O0f S.R.317-
AH-2 of the Allotment of Government Residence in the
»survey of India Estate Rules, 1987’ any sharing of
residence with close relations shall not be deemed

to be sub-letting-and as such , shéni#mg of Govt
Residencq No(f10 in the Survey of India Gstaté,shi££ang

by the applicant with his married daughter and her
' ' cont 9



and the Director, N.E.‘Circke, Shillong_has wrmngly

unemployed husband Cannot be termed as sub-lett:mg §

termed sdch sharing of Govt. residence as sub-letting.

-

'4.@-

.o Be Interim order, if prayed for. Bending final
decision on the application, the applicant seeks the

,-,following interim order s .- . : ' ' \

 An interim order ‘directing the Director North
Eastern Circle , survey of India , shillong tofallow

the applicant to continue to occupy the Govt, residence
Not1l0 alloted to hlm and stop recovery of enhanced

licence fee at 4. times the standard licence fee,
9.. Details of remedies exhausted.

‘The applicant submitted a review petition
(Appeal})(vide‘Annexﬁre =D) to‘tneiDirectcr. NJ.E
circle against Memo No A-9339/13-A-A-I/C , dated

' 6.12.95 and A-=9479/13-A-I/C Gated 8.12,95 which was

. reﬁedted.

. 10. ‘Matter not pending_with any other court etc.‘

‘ | The applicant further des&aﬂs that the matter
regérding which this application ha/s_beennmade is not
pending before any court of‘law or any other authority

N | or any other Bench of the Tribunal."

11. -Parﬁiculars of Bank Draft/ Postal order im

respect of the applicatlon L~

1P0 ﬂ.QS’OIP LN’W"“)" "“’/’9 09 iz

contd ee 10



12, Details of index.
An index in duplicaﬁé ~-containing the details of

the documents to be relied upon is enclosed.

13, List of enclosures .

1, Copy of Memo No, A.9339/13—A/I/c dated 6.12.95

2, Copy of the petition dated 8.12.95 to the Directbr
 N.E. circle.. o |

3. copy of Memo No, A-9479/13-a~I]c dated 8. 12495

4, Copy of revision petitlon (appeal) dt 18 12 95

’5, Copy of Affidavit

6. Copy of Memo No. A.9135/13-A-1/c at 26/28-12.95

IN VERIFICATION .

I, shfi John Bosco, Marbaniang., son of Late
S .Diengdoh, aéed about 55 years Qorking as Office supe-
riﬁtendent"(c)tin the Office 6f_the Director , North
Eastern Cifcle, survey of India, shillqng; resident of
survey bf}India Estate, Shillong‘7793003 Meghalaya -

" do héreby be:if& thatvthe_coﬁtants froﬁ 1 to 13 are true

" to any knowledge and belief and that I have not

| | Tibon Hoete Mnborcog
Place :=~ Guwahati signature of the

,’250\7(1-' 14,/ ‘? 6. i . applicant‘.'

suppressed any materialg facts.
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No,A=9339/13-p.I/Cc . ANNEXURE = A

SURVEY OF. INDIA
NORTH EWSTERN CIRCLE OFFICE
- POST BOX NO 89 o
- SHILLONG = 793 001 (Meghalaya)

- .

Date 8th Dec 1995

To

shri-J.BaMarbanjang;

Office Superintendent (c)
North Eastmrn cCircle Office

Sub: - CANCELLATION OF ALLOTMENT- OF GOVT RESIDENCE NO C-10
' IN SQI ESTATE , SHILLONG. | ,

- It has been found that you have unauthorisedly sublet
Govt. residence No, C=-10 allotted to you in violation of
terms and conditions 1laid down, in SR=317-AH~20(I) of" "
MAllotment of Govt. Residence in the SOI Estate Rules,1987",
Therefore, it is proposed to cancell the agllotment of
the said Govt. residence . However, you are hereby given
‘an opportunity of being heard in person by 8,12,35
2.. In terms of SR=317 =aH(2), license fee @ Rs 568/~ p.m,
- (i.€ 4 times the standard license fee of fs 142/~p.m) is

being charged w.e.f, 4.2.1993 (i.es the date of initial

Occupation of Qrs No C-14 from where you later changed
to C=10) ' . .

\

(P.K.GUPTA) BRIGADIER
DIRECTOR , NORTH ESSTERN CIRCLE
AND ESTATE OFFICER SOI ESTATE.,

Copy to :~ E&KO, NEC. The total' amount of arrears to be recover-
‘ red .may please be worked out and recovery action
in appropriate inspalments from salary will be
commenced from the next salary bill together with
current licenge fee & Rs 568/= till the date ef/hc
“hands over the quarter,

DIRECTOR, NORTH EASTERN CIRCIE
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' f ANNEXURE - B

TO '
D.N;E.Co A
shillong.

~ Through Proper Channel
‘Subg - Cancellatidn of Alletment of Govt, Residence

‘. o - NOeC =10 IN SOI ESTATE SHILLONG

Your No. A=9339/13-a~I/C dt. 6.12,95

Respected sir,

In view of- the above referred letter, I beg your
kind attentlon to ‘submit the follow1ng few lines for
favour of your perusal and favourable actlon. )

. | Low’
- That sir, it is not understodd-as #to you came

to the conclusion that T subfiat my Govt.'residence No c=10

in S +O.I Estate, shillong. In fact)I resides in the said
- quarter -along with part of my family membrIS. AS per our

khasi castom daughters and son-in .law-can- also be treated

as family members of concerned parents. Hence my unemployed

daughter resides with me along with her unemployed husband

and I felt that permission for above family members are

not required for which I did not apply for the same.

- ‘Therefore , keeping in view'the above facts, you are

requested to treat my, daughter and her husband as my family
members .and not as a case Of sublettlng « Accordingly, I

felt that my case is genuine 4nd I may please be also
excempted from en hance licence fee.

- Thanking You,
o | | | Yours faithfully,
. | . V7
} Officeusuperintendeﬁt,'
NECO, shillong.
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S Apneguré ~C

Ne-A 9479 /13a-1/C

- SURVEY OF INDIA .
NORTH ESTATERN CIRCLE. OFFICE
POST BOY. NO 89 ‘

. SHILLONG - 793001 (MEGHALAYA)

Dated the 8 December 1995.

To . _ ' B R T
shri J.B.Marbaniang |
Office Superintendent (C)
North Eastern circle Office.

Sub:~ CANCELLATION OF ALLOTMENT OF GOVT, RESIDENCE
No. C-10 IN SURVEY OF, INDIA .ESTATE SHILIONG
Ref:- This Office No A=9339/13A-1/C dt 6.12.95

, You were heard in person at 1600 hours on 8th
December 1995 ,since_ the reasons put accross for not
residing in the Govt. residence allotted to you and
subletting the same to your daughter were not accepted,.
the allotment of Govte. residence No,C~-10 is hereby ?
cancelled. - ' : g

2. _ You are heféby‘difected to hand over the vacant

premises within two months from date of issue of this

order i.e by 07 th February ,1995.

The date of uﬁéfFéb 1995

anmended to read as. 07th. . (P.K.GUPTA) BRIGADIER

N P DIRECTOR
Feb, 1996 vidé DNEC'S No - _
A-9539/15-A-I/C dt 11.12.95 NORTH,gggFERN CIRCLE

ESTATE OFFICER

Copy to ASO/E&f0/security supervigor (Through ,
~ gecurity Officer) for information and necessary
action, " ‘ ' '



Annexure - D

To. - . . . (-

DeNWEoCo
Shillong.

Through Proper Channal

Subt - CANCELLATION OF ALLOTMENT OF GOVT, RESIDENCE NO C-10
IN SO I ESTATE , SHILLONG. =
Ref:= 1, Your letter No-a=9339/13-a I/cC dt 6.12.95 and

2. Your letter No, A-9479/13-A-1/C dt 8,12,95.
Respected sir,

o ' In continuation of my application dt, 8,12.95
I have the honour to sumbit herewith an attested photo copy
of amn affidagit dt 14,12,95 solemnly sworned by me before

the Chief Judicial Magistrate, Shillong. to support my

statement made in my said application reférred to above,
ﬂIh7view of';hé faé;s ciéarly sta§ed'in'my application

dt 8.,12,95 and in the affidavit dt 14,12.95, the allegation

~'that I have unauthorisely sublet the quarter allotted tdme

is non~ factual -

~ .Under the above stated circumstances, I .therefore request
you kindly expunge and generously remowve the conditions

stated in your letters under reference and oblige,

Thankingjou, B E&ﬁLﬁ* o
' | B /87%>7%ij>
. | ~  (J «BsMARBANIANG) |
. . ‘Office superintendent,

'« NECO, shillong.
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. - a5 - ANNEYURE- E
S E BEFORE THE CHIEF JUDICIAL MAGISTRATE AT SHILLONG MEGHA-
- LAYA. .

AFFIDAVIT

“ I shri J.B. Marbaniang of Late S.Diengdoh aged
about 55 years and resident of quarter C-10 .survey of
India Estate S8hillong , East Khasi Hills District,
Meghalaya  do hereby solemnly affirm and declare as
follows P : :

1, ‘That I am an India citizen @fid a pérmenent resident
of Meghalavyae v ' '
2. That I am working ‘in the Office of the survey of
India , North Eastern Circle, shillong)as an office
superintendent. .

3; That in thé year 1993 , I was -alloted a Government re-
sident No. C 10 at the survey of India Estate, shillonge

4} That I amjpérsoﬁally occupying the séid @ovt. Quarter
along with my  £akhex other family members i.g,my -
married- daughter- along with her unemployed husband , who
»arerpfesently.dependent on me, ) .

, 5+ That according to our khasi éustomary'laW'the,parents

; . are bound- to take:care'of any of the minor children ,
married daughter - along with their 'husband ,.in case he'
(Husband ) is unemployed. In our case only thZ daughtersS
are.bdund‘ to stay with their perents even after marriage
contrary to hindu household etc. which the sons continue -
to stay on even after‘marriége. ‘ ‘

6, ‘That I have not sub—let-my'official quarter to any
outsidey, but same is occuped by me along with other -
members of the family,

(

A |
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\§§7<:§7’/// . B o

contd ..
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contd .. 2

7 That this affidavit is sworn for the purpose of
declaring that I have -not sub- let my Govt., residence
- No c.lo,atlsurﬁey of India Estate, Shillong and the
said quarter is'being occupied by me for my own used.

) That‘the-stategiﬁi§ made above are true to my knowledge

ana belief, ’ . -
( %/Y') M a5 b W"mn»_—-’f)

DECLARANT ¢

solemnly affirméd and declared before mg'by'the-abOVeaaamed
Declarant on being Identified by Shri V.G.Ke. Kynta,
Advocate;shillong this the 14th December 1995,

- L

Identified by

/197MA)QTJ(1L) . OCL’éav
Advocate. . CHIEF JUDICIAL MAGISTRATE

. | _ AT SHILLONG,
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-~ . No.A-9135/13-A-1ic - A _' ~Annexure ;F

SUREVEY OF INDIA

NORTH EASTERN' CIPELE OFFICE
POST BOX NO 89

SHILLONG =793001 (MEGHALAYA):

- | § - Dated the 26/28 December 1995

TO’ o ) * L - . ot ,l

shri J,B. Marbaniang

office Superintendent (C) .
North Eastern Circle Office
Survey of India , shillong.’

Sub: ~ CANCELLATION OF APPLATMENT OF GOVT ,RESIDENCE
No,C-10 IN SURVEY OF INDIA ESTATE, SHILLONG.

Ref:~ Your application dated 18,12,1995,

AS per terms and conditjons laid down in SR=317- |
AH=2(f) ;- your married daughter cannot be treated as dependant,
Moreover, you are not residihg yourself in the Govt.
residence allotted to you, which was»confirmed' by your own
_ _ éaughter on two seperate occassions » once to sShri N.Talukdar,'
;lf‘ - ‘ Security supervisor-on 30.11,1995 and then again to the
v ' undersigned on 05,12,1995.

2. Therefore, you are hereby directed to ~hand over
the vacant permises within two months from the date of N
issue of this office letter No, A-8479/13~a~1/c, dated - ~

. ' L 08.12,1995, Licence fee also will be recovered as per ‘
-" '. , orders issued vide this office No. A=9339/13-a-1/C dt 06,12,95

. (P.K.GUPTA) BRIGADIER
DERECTOR
NORTH EASTERN CIRCLE

- Copy to ASO/E&AO/Security supervisor(through Security
| Office) for informationnand necessary action., e

»
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